In The Central Adn‘ninlstrwtlve Tribunal

Jaipur Bench, Jaipur
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0A No,63/97

Mr, B.N.Purohit, proxy for
Mr, P.V. Calla, counsel for the 3pplicants
Mg, M, Rafiy, counsel for respondents

Vice Chaiiman (J)

The learned counsel for the applicant states
th®t m@in body of the 3pplicants’ gssociation has
alreaddy filed 3 petition before Princip3l Bench of
the Tribun2l 3nd &n interim relief has also heen
granted therein. In view of this, the 3pplicants
now do not precss this OA here and want to withdraw

this OA, which is dismicsed 3t withdrawn,
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it. The applicants 3re, therefore, 21llowed to withdraw





